
other non-conventional energy sources are 
.also under implementation. These include . 
.development and demonstration of water 
pumping wind mills.. small hydro techno-
logies, battery powered vehicles, ' ocean 
and geothermal energy systems, etc. A 
country wide project for the installation 
-of family type biogas plants is already in 
progress. Community I institutional biogas 
plants are being set up at various loca-
tions on experimental basis. 

A number of fiscal incentives and pro-
motional measures have also been taken 
to accelerate the development and utili-

sation of renewable energy sources in the 
country. 

Poor performance of 210 l\1W BHEL sets 

*342. SHRI M. V. CHANDRASHE-
KARA MURTHY: Will the Minister of 
ENERGY be pleased to state: 

(a) whether it is a fact that despite 
the claims made by both the Industry 
Ministry and Bbarat Heavy Electricals 
Limited, the performance of 210 MW s¢tlt 
continued to be poor; 

(b) whether of the 13 sucll sets com· 
missioned between 1981-82, and 1982·83 
the poor performance of such units has 
,caused the Centre and State Electri;;ity 
Boards a loss of Rs. 44 crores; 

(c) whether jt is also a fact that the 
Energy Minister which is installing more 
and more 210 'MW sets is worried OVf:r 
tbe performance of these units; and 

(d) jf so, whZl,t are the main reasons 
fOr the poor performance of these units 
and what remedial steps Union Govern-
ment propose to take? 

THE MINISTER OF ENERGY (SHRI 
P . SHIV SHANKAR): (a) Not exactly, 

if. 

(b) It is difficult to quantify the precil!e 
loss of revenue , but it is roughly eS1j-
mated to have been of the order of Rs. 6 

crores. 

(c) No, Sir. Rather, the performance 
of the 210 MW !ets is steadily improving. 

(d) There were initial difilculties 011 
accoum.t of deficiencies in the quality of 

equipment and operation and maintenance .. 
As a result of steps taken to improve 
the performance through constitution of 
task forces' visits of roving teams and 
implementation Of time-bound plant re-
novation programmes# the performam:e 
of these sets has steadily improved. 

Linking of all State Capitals witb New 
Delhi by Telex 

*343. SHRI K. PRADHANI: WiJI the 
Minister of COMMUNICATIONS be 
pleased to lay a statement showing: 

(a) whether it is a fact that a scheme 
was framed by Government to 11nk all 
the State Capitals by telex with New 
Delhi; 

(b) if so, the number of district head-
quartrs, State-wise, wbich are linked by 
telex with New Delhi; and 

( c ) the details regarding the progre 
made and how far Government have 
achieved succes; in their targets? 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMUNICATIONS 
(SHRI V. N. GADGIL): (a) No, Sir. 

(h) Does not ad~, in view of (a) 
ahove. 

( ) Doe not arise, in view of (a) 
above. 

Hiodustan Lever Limited 

*344. SBRIMATI GEETA MUKHRR-
lEE: Will the Minister of LAW, JUS. 
TICE AND COMPANY AFFAIRS be 
plea ed to state: 

(a) whetber investigation~ are in pro-
gres under the Monopolies and Restrictive 
Trade Practices Act against Hindustan 
Lever Limited; 

(b) if so, tbe number and detai~s of 
such investigations and the progress there-
of; 

(c) wbeQher it is a fact that responsibJo 
agemcie~ in the trade and other connected 
public institutions ha.ve offered to assi 
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(io¥ ~ in tI)e III tter of uch inve-
ti,ations; and 

(d) if \)0, 'to what u , jf any, such as-
• lance ba _ heen put to? 

THE MINISTER OF LAW, JUSTle 
AND OMPANY A AIRS (SHRI JA-
G ATH KAUSHAL): (a) and (b). 
Ye , Sir. The jnve tigation by the MRTP 
Comm' ion in the following ca s again t 
Ml . Hindu tan Lever Limited, are in pro·· 
Ire 

(1) 1\ complaint received from M is. 
Cheap General tore, Rewari on 
21-5-1982 alleging that MI .. Hindu tun 
Lever limited have been indulging in 
the re trictive trade practice of tie-up 
sates by forcing the con umer to PUt-
chase the slow moving product of Life-
buoy oap with 'the fa t moving pro-
duct of Lux oap. 

(2) A complaint dated 21-5-1982 wa~ 
received from MI . Rai hand a Gulab-
chandsa Jain, Khandwa. M.P. alleging 
tie-up Ie by compelling retail dealer 
to purclta ,e detergent go d with bath-
ing soap. 

(3) Under a letter dated 13-11-1982 
addre ed to the Hon'ble Mini ter for 
Law, Justice and ompany ,Affair.. Shri 
Inderjit Gupta, M.P. alleged that 1i<;· 
Hindu tan Lever Limited are indulging 
in full line forcing , tie-up sal~ afld 
uniformity of price . 

(4) The Commi ion ha at 0 in ti-
tuted an inve. tigation on .the ba ('; of 
Lot ClIuha Unstarred Que tion No . 
2674 an wered on 19-10-1982 regardin f! 
a ews-item : "Spuriou packets of 
Nirma Wa hing Powder" publi hed in 

• I'~ m gazill 'India Today' (September 
'! l~JS 1982) . 

(c) and (d). No ir except that Shri 
Inderjit Gupta, M.P. in hi. letter dated 
13-tJ -1982 addre sed to the Law Mini ler. 
ha inler-aTia, tated that in ca. e the 
Comm~, ion find that it inve tigationc; 
are I locked for one rea. on or the otber, 
they may get in to\lcb with bim . The 
Commi ion 1 Lware of tbi offer. 

*345. SHRI MADHAVRAO SCI -
DIA : Will the Mini ter of ENERGY be-
plea ed to tate: 

(a) whether it j a fact that Govern-
ment have igned a witch deal with the: 
Shell Interru tional for one million ton-
ne of Bombay High crude; 

( ) if 0, the detail of the terms there -
of; and 

( ) how do they comQare with the term ' 
of contract made for exporting Bom-
bay High crude irl 19 2'1 

THE MI ISTER OF E 
P. SHIV HANKAR ): (a 

RGY (S HR T 
to (c). The 

Indian Oil orporation hu-. entered into a 
term contract with Shell Internation ~t1 

Trading Company. London, for e chan'c 
of ahollt 1 million tonne of Bombay High. 
crud oil with Arab Liaht crude oil during. 
the period March t 9 3 to February 1984. 
The term of thi contract compare fav · 
ourably with the term. obtained under the 
term contract entered into in 1982 for the-
exchange of 1 million tonne of Bombay 
High crude oil with Arabian crude oil. 

Con(i~geDcy Plan of Oil India Ltd. for 
Development of Mabanadi Ba in 

*346. SHRT CHINTAMANI 
GRAHl: Will the Minister of 
be pleased , to tate: 

PANI-
NERGY 

(a) whether on India Ltd. ha prep3 J'-
ed a R. 1,00o-crore contingency plan to 
develop the Mahanadi ba in off hore fo r 
development of petroleum: 

(b) if 0, the detail of the contingency 
plan' and 

(c) whether Government have upport--
ed thi ? 

THE 11 1ST R F ENERGY (SHR [ 
P . SHIV SHANKAR): (a) to (c). Oit 
India Limited ha formulated a pre pective 
"lal1 to explore for hydrocarbon in dif-
ferent area allocate to them including. 




